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would require on the part of the Gov
ernment r somewhat more deep and 
more specific dealing, especially with 
those particular industries where this 
matter has come up—that is, in the 
coal mines, in the textile industry and 
in the jute industry. Jute industry 
has been, to a certain extent, discussed, 
and I am surprised to learn from the 
hon. Minister that there is a small 
tendency even in the plantations. In 
such industries these matters must be 
taken up, so that at least this matter, 
which has been discussed and decided 
at the Jute Conference, that there 
should be no further retrenchment of 
women workers, is decided upon and 
the entire question gone into.

Since we have already had some 
sort of an enquiry into the situation 
of women labour undertaken by the 
Labour Ministry, and in view of what 
has been actually done in the Jute 
Tripartite Conference, and also in 
view of the suggestions made by the 
hon. Minister that the question may be 
taken up at the next Labour Confer
ence, I would withdraw this resolution 
and wait and see how matters develop 
in the course of the next few months.

Shri Narayanankntty Menon: Sir, I 
want to have one clarification from 
the hon. Minister. Apart from the 
larger question, wherever middle-class 
women are employed, especially in
commercial concerns, there is a clause 
in their service conditions to the effect 
that the moment they get married they 
will lose their jobs. I would like to 
know whether something could be
done by the Government, whether 
some statutory protection could be
given in regard to this.

Shri N a n d a : We shall bear it in 
mind in the course of our discussions.

The resolution was, by leave, with
drawn

15.50 hrs.

RESOLUTION RE WORKING OF 
MONOPOLISTIC CONCERNS

S h r i  K u n h a n  (Palghat—Reserved— 
Sch. Castes): I beg to move:

‘This House is of opinion that 
a Committee consisting of Mem
bers of Parliament be appointed 
with a view to examine the opera
tions of the monopolistic concerns 
in the country and to suggest 
suitable measures to curb their 
powers and activities which are 
detrimental to the national eco
nomy.”

Sir, in moving this resolution, my 
intention is to give effect to one of the 
fundamental functions of the State as 
defined in the directive principles of 
State policy embodied in our Consti
tution. According to these principles, 
we are supposed to conduct the affairs 
of State. In article 39 of the Consti
tution, it is said:

‘‘The State shall, in particular, 
direct its policy towards securing:

(b) That the ownership and 
control of the material resources 
of the community are so distribut
ed as best to subserve the common 
good;

(c) That the operation of the 
economic system does not result in 
the concentration of wealth and 
means of production to the com
mon detriment;” etc.

This Parliament is the guardian angel 
of the people’s rights, the upholder of 
the Constitution. It devolves on us to 
point out and bring pressure upon the 
executive to give effect to the whole
some provisions of the Constitution. 
It is, therefore, in the fitness of things 
that we today discuss in this forum 
one of the crucial economic functions 
envisaged to be carried out by the 
State.
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Again, the second Five Year Plan, 
a document which this House has 
accepted in its wisdom, and enjoined 
on the Government to implement, 
states as one of its cardinal objectives:

“ (d) the reduction of inequal
ities in income and wealth and a 
more even distribution of econom
ic power”.

Discussing the objectives of the 
second Five Year Plan, the report 
states:

“The benefits of economic devel
opment must accrue more and 
more to the relatively less priv
ileged classes of society, and there 
should be a progressive reduction 
of the concentration of incomes, 
wealth and economic power” .

Further, on the problem of develop
ment of under-developed economies, 
the plan points out that:

“ the problem before under
developed countries embarking 
upon development at- this late 
stage is so to plan the alignment 
of productive resources and of 
class relationships as to combine 
development with reduction in 
economic and social inequalities;
. . .  .There are existing inequalities 
of income and wealth which need 
to be corrected and care has to 
be taken to secure that develop
ment does not create further 
inequalities and widen the exist
ing disparities” .

Therefore, the problem is not mere
ly one of correcting the admittedly 
existing wide disparities of income and 
wealth, but also to prevent the prob
lem from becoming acuter due to 
economic development. Where does 
concentration of wealth arise from? 
Primarily, concentration of wealth and 
disparity in Incomes arise from the 
ownership of property, ownership of

the means of produtcion, land fac
tories, mines, banks, etc. Therefore, in 
tackling this problem of concentration 
of wealth and income, our attention 
has to be directed towards the location 
of ownership of factories, mines, banks 
and land. And in a developing econ
omy, with orientation towards indus
trialisation, attention has first to be 
focused on factories, mines and banks, 
because in spite of the present primacy 
of landed property, the future will be 
decided by the ownership of the for
mer, being the growing factor.

The first question which we have to 
answer is: do conditions of monopoly 
exist in our economy and, if so, in 
what sectors and lines of production? 
Dr. M. M. Mehta, in his study of the 
structure of Indian industries, points 
out:

“the most striking feature of 
India’s industrial development has 
been the concentration of owner
ship and control in fewer hands 
and in fewer establishments” .

He says further that:

“for all practical purposes a few 
leading families in India control 
and guide the industrial destinies 
of the country. Fresh and young, 
blood seldom find an opportunity 
to enter the closely-preserved and) 
well-organised industrial oligar
chy” .

Another feature of our industrial 
organisation to which Dr. Mehtit 
draws attention is the close link that 
has developed between industrial 
power and financial power, either 
through managerial integration or the 
system of interlocutory directorships. 
Thus, all the six leading Indian 
managing agency houses maintain 
close connection with banks, insurance- 
companies and investment trusts 
through the system of interlocutory 
directorships.



J223 Reeototton re 16 AUGUST ISM Working oi MonopoUtic 1334
Concerns

The penetrating study conducted by 
Dr. Mehta reveals that a few manag
ing agency houses exercise over
whelming control over a major portion 
o f Indian industry. More than 250 
industrial establishments are control
led and managed by nine leading 
British managing houses, while 11  
Indian houses control and manage 220 
industrial establishments. Dr. V. K. 
R. V. Rao, now the Vice-Chancellor of 
the Delhi University—

Mr. Depaty-Spaaker: How many 
pages does the hon. Member desire 
to readf

Shri KuBhan: I will finish within
one minute.

Mr. Depnty-Speaker: It was brought 
to my notice that he had some diffi
culty in speech and so I allowed him 
to read. But the speech must be 
short. It cannot go on like that. 
Reading of speeches is prohibited 
otherwise.

Shri S. M. Banerjee: He is the
mover of the resolution and he has
the right.

Mr. Deputy-Speaker; He has no
right to read as such.

Shri S. M. Banerjee: It is his maiden 
speech.

Mr. Deputy-Speaker: That is not
the question. The House should not 
become dull both to the ear and to the 
eye. He may try to finish his speech.

Shri Konhan: Yes, Sir. I was men
tioning Dr. V. K. R. V. Rao. He is a 
leading economist in the country, 
whom the Government invites to 
every conference of economic impor
tance. He remarks, in his foreword to 
the book, as follows:

"The domain of managerial 
activity is not confined to one or 
two specific types of Industries but 
ranges, in many cases, over a wide

variety of industrial undertakings. 
Thus, one managing agency house 
controls 50 companies of which 10 
deal with jute, 17 with tea, 10 
with coal, one with sugar, two 
with transport, two with electri
city, and seven with miscellaneous 
industries. The extent of manage
rial integration that exists is 
revealed even more when one 
looks at individual industries. 
Thus, in the cotton mill industry, 
out of 408 mills, 81 are controlled 
and managed by a group of 15 
managing agents and accounted 
for more than one-third of the 
productive capacity of the indus
try. The concentration is greater 
in the jute industry, where, of the 
85 companies, 33 were in the hands 
of four managing agents, two of 
whom controlled and managed 21 
jute mill companies. Of the 166 
sugar mills in the country, 51 
were in the hands of 16 managing 
agents of which five controlled and 
managed about 32 sugar mills. 
Similarly, in the coal industry, 
about 60 companies were managed 
by 14 managing agents, four of 
them controlling 30 companies. In 
the tea industry, 128 companies 
were managed and controlled by
11 managing agents, six of them 
controlling 96 companies.”

In the case of the cement, iron and 
steel, and match industries manage
rial integration has gone further and 
taken the form of formation of giant 
units enjoying a semi-monopolist 
position.

16 h rs.

Thus, in the cement industry the 
ACC controls and manages 15 and 
Dalmia group 5 of the 25 cement com
panies in India and Pakistan. More 
than 90 per cent, of the productive 
capacity is under the managerial 
control of two big firms—Tata and 
Martin and Bum and Company. 
WIMCO controls more than 75 per
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cent at the output in the match indus
try. We have already concentration 
of wealth and industrial and financial 
control in a lew hands in the country.

Now let us see how this concentra
tion of production has affected the 
national industries. The tyre indus
try is a typical example of such a 
situation. This industry is completely 
owned by four foreign subsidiaries.

Mr. Deputy-Speaker: The hon.
Member gave the impression that he 
was finishing soon.

Shri Kunhan: I will finish in two
minutes.

Mr. Deputy.Speaker: I understood 
him to say that he will take only one 
minute.

Shri Kunhan: The Tariff Commis
sion m its Report on Fair Prices of 
Rubber Tyres and Tubes, 1955 points 
out:

“The tyre industry provides a 
typical instance of oligopoly 
which so far as prices are con
cerned, functions virtually like a 
monopoly.”

We have already seen the concentra
tion of ownership. What does it mean 
in terms of democracy and the peoples’ 
welfare. We cannot allow this state 
of affairs to continue and grow. It is, 
therefore, the bounden duty of the 
Members of this House and the exe
cutive to take such measures as will 
curb the activities of this monopolistic 
group. They will have to take 
measures to break them up to sizable 
proportions. The Constitution 
enjoins on us to prevent the growth 
of this concentration. In spite of all 
the protestations of socialistic pattern, 
it is an established fact that Govern
ment has been going against the letter 
and spirit of the Constitution. It is, 
therefore, necessary that the House

should appoint a Committee to go 
into the fwhole matter and suggest 
such measures to realise one of the 
injunctions of the Constitution.

Mr. Deputy-Speaker; Resolution 
moved:

“This House is of opinion that 
a Committee consisting of Mem
bers of Parliament be appointed 
with a view to examine the opera
tions of the monopolistic concerns 
in the country and to suggest suit
able measures to curb their 
powers and activities which are 
deterimental to the national econ
omy.”

Shri Blmal Ghose (Barrackpore): 
On the face of it, the Resolution 
appears to be innocuous and unex
ceptionable. But I am not quite sure 
if the mover has made out a case in 
favour of the Resolution. Because, 
the Resolution refers to monopolistic 
concerns, not to concentration of 
economic power and wealth. There 
appears to be some kind of confusion 
between the two. The two are not 
the same thing. It is true that in 
India we have a very large measure 
of concentration of economic power 
and wealth, particularly through the 
managing agents. But we cannot say 
that we have very many monopolists 
in this country. It was for the mover 
to point out as to whether the mono
polies do occur so that a case could 
be made out for the Government 
to intervene.

Now, what is a monopoly? When 
would you say that a state of mono
poly exists in industry? It has been 
said that a state of monopoly would 
exist when a particular concern is 
able to dictate the market, dictate the 
prices. Now, which are the industries 
in India where we have a state of 
monopoly? I am not saying that 
there is no concentration of economic 
power, to which I shall come present
ly. I do not know whether there are
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many industries in India where a state 
at monopoly exists, and where it 
does exist whether nothing has been 
done. For example, take the steel 
industry. We might have said that 
the Tatas, before the present expan
sion, was in a monopolistic position. 
But then the prices were used to be 
fixed by the Tariff Board or Commis
sion. So, it could not be said that 
Tata was acting to the detriment of 
the social interests, because there was 
an expert committee. Take the ACC 
in cement, which may be considered 
also to be more or less in a monopo
listic position. There also the price is 
dictated by the Government, so that 
we cannot say that the monopoly has 
been acting to the detriment of the 
social interest.

This question has arisen in all 
countries and all countries have also 
taken action and enacted legislative 
measures against monopolists. It was 
in America first that we had the Sher
man Anti-Trust Act of 1890. We also 
have had legislation in France, Bel
gium, South Africa and other coun
tries. Even Great Britain, in 1950 or
1951, passed the Monopolies and Res
trictive Practices Act. But the ques
tion is why this legislation was spon
sored. The legislation was sponsored 
because it was felt that certain indus
tries were functioning in a way which 
was detrimental to the public interest 
of the country, that they were charg
ing high prices to the consumers or 
that they were not supplying the 
quality to the purchasers that they 
should have for the prices they were 
charging. That is the main basis for 
legislation against monopolistic activi
ties.

Now we have to make out a case 
in our country as to whether a con
dition like that obtains. In our coun
try, as far as I see, even if a mono
polistic condition exists in an indus
try or a unit of an industry charges 
higher prices or offers a quality which 
is inferior relative to the price that it 
is charging, then the Government has 
ample power under the Industries 
(Development and Regulation) Act to

take action. The Government may 
not have taken action. Then it would 
be for us to point out to the Govern* 
ment that here is a case where you 
have not taken action. So, it is not as. 
if there are not sufficient powers with 
me Government to take action in a 
case where a monopoly exists.

Now, if it is not a question of mono
poly but concentration of economic 
power and wealth, I would agree with, 
my hon. friend, that there is a case 
for something to be done. A  begin
ning in that direction was made when 
we amended the Indian Companies. 
Act, wherein much of the powers o f  
the managing agents were curbed. 
But, even so, it remains that a few 
houses today control the industry and 
trade of this country, so far as the big 
units are concerned. As a matter of 
fact, it has become impossible for a 
small man to start an industry or' 
trade. Now, that is a situation which 
requires Government’s attention as to- 
whether anything can be done in that 
matter. The costs have become so* 
high, the economies of large-scale pro
duction have become so large that for 
a small unit to survive has become- 
extremely difficult.

16-09 hrs.

[ S hri M o h a m m e d  I m a m  in the Chair]

In this context, it will be seen that a 
monopoly by itself is not bad. W e 
have to realise that we have moved' 
away from the 19th century ideas o f' 
monopoly when it was felt that 
laissez-faire was the natural state of 
things, that competition was the natu
ral course of things and anything 
which came in the way of competition 
was unnatural. In course of time we 
found that in certain industries or 
trade when a unit became larger cer
tain economies became available and 
it was of advantage to have larger 
units of a monopolistic character, as, 
for example, the public utilities where 
we do not allow competition. Why 
don’t we allow competition in indus
tries like gas, electricity, tramways--
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and so forth? Because, if you Allow
ed competition then the disadvantage 
to the society would be greater than 
having a sort of monopolistic concern

Then, therefore, as I was saying 
monopoly by itself is not bad, but 
monopoly has a tendency to charge 
higher prices It has a tendency to 
make higher profits by charging 
higher prices Then a case arises for 
its control Now, in this country, 
firstly we do not have so many cases 
o f monopolies and secondly if there 
are monopolies there is ample power 
with the Government to take action 
and if the Government has not taken 
action, of course we can point out to 
the Government that here is a case 
where action was deserved but 
nothing has been done and we might 
move the Government to take action 
'therefore I feel that the Resolution 
as it has been framed really is not 
one which can be supported But if 
it were a Resolution which wanted 
something to be done about the con
centration of economic power and 
wealth certainly I would have sup 
ported it because that is the bane of 
our present economy

However much the Government 
may say and try to do good to the 
small man, the small man really to
day has no place in the Indian eco
nomy Anybody who is in business 
or industry as a small man knows 
that he has no chance He is wiped 
out by the big man and therefore if 
something could be done that way—I 
wish the Government wquld give 
their attention to that problem—and 
if a Resolution of that kind were 
brought forward, certainly I would 
have given it my fullest support
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<pV iJTOcir^rr *> ^  ^ f r  1

i?*T 5ft H | I

"H  ^  f  f̂t ft? ^JT «T -̂
s i w w r  *rT  ^ fT 5 T  V T ? f t  t  I ^  ^

r ^ « H  ^ ^  % t ’r
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H I  W  U tl^  *¥T
i f ,  #  « fr  T O T C  %  f f i t  WTVTT

v t #  tw *  <*1̂  m fa  s *  f t  fa  
ni s i v r  j f i « r c  <=fTT?r * f t  ju « r #  %  

A  ^  tffc R t %, f a ^ r  *  
f * r c f r  s f t T  s r f w  f * m  « p t t k  1

« f T ^  «T*T *  *T T *P R t ?Tt < f  ?f
* > T #  V F — i f t WT c^rrsr #  

\̂ oo ^ r r t ?  * * r m  ftJTT, 
fa  <T f̂t ir>tR CWR #' ^

t * o o  * r ? Y s  *rr 1 a i w  4 *rcrr
#  ? f t  1 ^  A
jrp ^ T T  g  1 *re  ’ f t  t r r r t
fa  W  $F3*T ^ forum  ^t t  I t
f ? T O  * * T  ^ f t  ^  A m ^ fT T
$*. %fa^ A  tm w r  f  f a  f^^TFr 
^  fa^rt Ti^'tf?np Trferr f, 
=*n$ r a T  ? t  j t t

TTTT ? r ,  m T T #  !!T— fW
STTcT %  f 5T ?  S F tf ttz

*gt  *n^q- s M  fa  g*r %-i- 
ftrzt <n: *t s *  fa
^  S W ^ R t T  ^ r  %  f ^ f t  #r
f t t v m f i  ?rcre-?rcT3r  f[% rrr 1

Mr. Chairman: I take it that there 
are no more speakers.

Some Hon. Members rose—
Mr. Chairman: How much time does 

the hon Minister propose to take’
The Minister erf Industry (Shri 

Manubhai Shah): Twenty minutes to 
half an hour.

Mr. Chairman: 1 think we have got 
only half an hour

Some Hon. Members: Two hours are 
allotted for this

Shrl Sadhan Gnpta (Calcutta— 
East): Mr. Chairman, I was extremely 
sorry to see that Shri Bimal Ghose 
could not find his way to give his un
qualified support to this Resolution

which our colleague Shri Kunhan has 
moved before thlp House. I would not 
be surprised to And any opposition to 
this motion from the other side. But, 
I would be rather concerned to dee 
even some hesitation in supporting 
the motion from this side of the Mouse 
at least from representatives o f parties 
who are pledged to socialism like 
ourselves.

He has raised certain technical ob
jections in this matter as to the exist
ence of monopolies m this country, 
whether we have or have not a mono
poly The question is not whether 
there is monopoly in the sense that 
certain industrial units or certain in
dustrial houses are able to dictate 
prices But, we have something which 
is called monopoly in common par
lance, which may not come within the 
strictest definition of monopoly as we 
find m the books of Marshal at Pigou 
or Adam Smith, going back to them. 
The whole thing is, there are certain 
families who control large parts of 
our different economic sectors. My 
hon. friend Shri Kunhan has given 
examples from the jute industry, coal 
industry, tea industry, the textile in
dustry, the rubber tyre industry and 
so on and the match industry also. 
All these examples are there. That 
economy, if it has become more and 
more concentrated, if it has not yet 
reached the stage of monopoly, as far 
as the need to investigate this concen
tration is concerned, there can be no 
doubt about it and there can be no 
doubt that this needs a probe. If they 
are not in a position to dictate the 
prices of commodities, they are in a 
position to do so many things as point
ed out by other hon. Members of this 
House. They are in a position to 
dictate to the Government m certain 
respects They are in a position to 
buy off the Government simply by 
contributing large amounts to political 
funds. It is not as a communist that I 
express this concern. Whenever this 
question has come up before the High 
Court Judges of Bombay or Calcutta, 
they have expressed the very same 
concern. The question is whether this
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kind of economic concentration where 
they have possession'of huge surplus 
wealth to control the destinies of our 
country through buying off our rulers 
or through other means, should be 
allowed and whether this should not 
be checked. This is the pure and 
simple question which arises out of 
this Resolution. My friend has made 
it quite clear, definitely clear. There
fore to bring in the question ol the 
definition of monopoly, whether it 
conforms to the classical definition or 
not, becomes metaphysical rather than 
a real question in the context of our 
politics. I would strongly support the 
resolution and stress the need for an 
enquiry

There is no doubt that if we had an 
enquiry, we can focus mucn light or 
the activities of these differi.H fan.iiy 
houses.* No doubt, we have passed the 
Companies Act. No doubt we have 
imposed certain restrictions on manag
ing agencies and certain ie.->'rictions 
on directorships But, what is 
the use of the restrictions when they 
can easily be circumvented? We have 
only to split up the Houses r.otionallv 
Instead of one Birla, you have to create 
five Birlas and fortunately, the family 
does not lack members Int'cafi of 
one Tata, you have to create five Tatas 
and you can circumvent the whole lot 
of restrictive provisions and precau
tionary provisions that are enacted m 
the Companies Act Therefoit, some
thing more serious should be done 
Some more attention should be given 
than simply amending the Companies 
Act By amending the Companies Act, 
we only make it a little more difficult. 
We only leave it to the ingenuity of 
the different houses that control our 
industrial sectors and let it be said to 
their credit that ingenuity in these 
matters is not what they lack There
fore, let us have an enquiry by a bod> 
consisting of Members of Parliament 
representing all the parties, so that wo 
can have a thorough probe into the 
ways in which they function. And 
from this probe we shall be able to

arrive at certain economic forms, 
which we shall enforce in the different 
States and in the country as> a whole. 
We may be able to arrive at at what* 
kind of laws to enact to piotect our 
economy from getting into the hands 
of the few.

Let us remember that today the- 
extent of monopoly may not be very 
much, but the tendency is bad and 
we cannot overlook this tendency. 
The tendency is not that the econo
mic power is getting more and more 
diffused. Shri Ghose himself has 
agreed that the tendency is that it is 
getting more and more concentrated. 
He himself concedes that it is impos
sible for the small man to get into 
industry today, and my friend Shri 
Kunhan himself has quoted an emi
nent authority, Shri Mehta, who says 
that it is impossible for any one to get 
into the business controlled by the 
different industrial houses. Should 
that tendency be allowed to continue* 
Should we ro  on drifting’

It is quite clear, it is mathematically 
clear that it this tendency continues, 
then the monopoly in the classical 
sense, which Shri Ghose has present
ed to us. will not be far away in our 
country, and we shall have not only 
the concentration of wealth which 
enables the persons concerned to per
petrate all kinds of—I will put it 
•inildly—wrong things in our country, 
to influence in a devious manner the 
politics of our country, but in a very 
short time, if this tendency is allow
ed to continue, they will be able to 
have a tighter economicvgrip on our 
country, and then they will be able 
to lead the country by the nose be
cause of their grip on the economy.

Therefore, I would once more urge 
upon the House to uphold this resolu
tion It is not a party matter, it is 
not a matter in which the Communists 
or the Socialists are interested. It is
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a matter in which every man should 
be interested. - The Congress professes 
to be wedded to the socialist pattern 
in our country, and if it is so, this 
tendency cannot be overlooked when 
it is growing in the country. It has to 
be checked, and the only way it can 
be checked is by arriving at the 
facts through a proper enquiry, and 
then to take proper measures to re
medy the state of affairs.

Shri P. K. Deo (Kalahandi): While 
supporting the resolution moved by 
my friend Shri Kunhan, 1 would like 
to confine my observations to the 
working of the monopolist system 
going on in my part of the country. 
While previous speakers have spoken 
on the monopolist system continuing 
in the industrial field, I would like to 
draw your attention to the monopo
list system regarding the collection 
and disposal of the minor forest pro
duce in certain parts of the country, 
especially in my State

In this connection, 1 would like to 
draw your attention to the Kendu 
Leaf Control Order of the Orissa 
Government. Kendu leaf means bidi 
leaf. As a member of the Forest En
quiry Committee, I had the opportu
nity to visit the forest districts of that 
State, and it was brought to our 
notice that this bidi leaf is mostly 
grown on tenants’ holdings. These are 
not the leaves which are produced 
from the tall trees of the reserve 
forests, but these are mostly collected 
from the shrubs. These grow on the 
tenants’ holdings. For a better crop 
of these btdt leaves, pruning is needed, 
and this part of the operation is mostly 
conducted by the tenants. But by the 
promulgation of the Kendu leaf Con
trol Order, the Orissa Government 
have restricted the fundamental right 
of the tenant to dispose of the leaves 
grown from his holdings. This is most 
unfair. The monopoly right of col
lection and disposal of these bidi 
leaves is auctioned every three years 
and moat probably given to the high
est bidder. But this relates only to

those produced in Government lands. 
And yet, by the promulgation of the 
Kendu Leaf Control Order, the 
tenant’s free right to dispose of the 
produce to anybody he likes is being 
restricted, and he is forced to sell 
these bidi leaves only to the Govern
ment monopolists at a great sacrifice.

The Kendu Leaf Control Order fur
ther restricts that he cannot posses 
more than two maunds of kendu leaf. 
If he is to posses more than two 
maunds, then he has to take special 
permission from Government. More
over, the rate at which the tenant has 
to dispose of his leaves to the Gov
ernment monopolist has to be fixed by 
the district magistrate All these res
trictions are being imposed on the plea 
that this kendu leaf is an essential 
article. Under the Essential Com
modities Act, Government have 
brought kendu leaf within the mis
chief of that Act, and declared kendu 
leaf as an essential article.

On account of the working of the 
kendu leaf monopoly system, the 
labourers are completely at the mercy 
of the monopolists. There being no 
other plucker of those leaves, the 
monopolists being the only person who 
do this kind of operation in a parti
cular season of the year, the labourers 
are completely at their mercy and 
since there has been no organised 
labour union m that part, these mono
polists try to exploit the labourers.

The Forest Enquiry Committee tried 
to work out h«w much a labourer 
would be earning in, that area, and 
they came to the conclusion that a 
labourer working in the kendu leaf 
area would be earning only about 
As. 4 a day, and you can very well 
understand how this monopoly system 
is working. Though it is incomparti- 
ble with the so-called socialist pattern 
of society and it goes against the 
Directive Principles of the Constitu
tion, still, we find that these people 
are being favoured by Government or 
by the party in power.
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[Shri P. K. Deo]
Further, the day these monopoly 

rights are given is not above board. 
Sometimes, tenders are called, and 
sometimes it is done by auction. And 
it is a sight to see that at the time 
of these negotiations, all these mono
polists run about in the party office 
and try to give substantial donation 
to the party in power. As a member 
of the Forest Inquiry Committee, I 
had to tour Koraput district, and I 
noticed that the position in regard to 
myrrabolam, tamarind and mowha 
flowers was also the same. Though 
in law, the monopoly right is being 
given only for the collection of the 
leaves grown on Government lands, 
yet in practice, the tenants who grow 
these tamarind or myrrabolam or 
mowha flowers on their own holdings 
are forced to sell their produce to the 
monopolists. They are mostly given 
to the favourites, those who could 
substantially pay to the party funds, 
and no fixed principle is being follow
ed in this regard. Though this ques
tion of discontinuance of this mono
poly has been many times thoroughly 
discussed in the Orissa Assembly, 
nothing has been done towards it so 
far. So I earnestly request that the 
Central Government should as well 
give a direction to the State Govern
ment for discontinuance of this kind 
of monopoly system.

This Kendu Leaf Control Order has 
been declared vires the Consti
tution by the Judicial Commissioner 
in Vindhya Pradesh in 1956, and 
though this Order goes against the 
very spirit of our Constitution and 
against the so-called socialist pattern, 
it is a pity that only the few blue
eyed boys of the Government are 
being favoured with this special pri
vilege. I earnestly request that this 
system should be discontinued.

Shrl D. C. Sharma: I thank the hon. 
speaker who proceded me for extend
ing the meaning of the word ‘mono
poly’ . If his interpretation of the 
word ‘monopoly’ is to be taken into 
account, I think we are living in this

world in the midst of nothing but 
monopoly. For instance, I go to a 
city and find that there is only one 
degree oollege there. It may be said 
about that degree college that it has 
the monopoly of higher education. 
Now, I do not think the word ‘mono
poly’ is used in that sense in any part 
of the world. It is a very loose way 
m which the hon Member has inter
preted this word.

I also find that other speakers who 
have preceded me have not tried to 
get the exact economic connotation of 
the word ‘monopoly’ . They have not 
tried to show in what sense this word 
‘monopoly’ is being used all over the 
world these days. The word ‘mono
poly’ means that a person or an 
association has exclusive rights of 
production and/or distribution of a 
particular commodity over a vast 
tract of land or all over a country— 
that is what you mean by ‘monopoly’— 
and that other competitors in the field 
are kept out by all kinds of means. 
They are bought out; they are not al
lowed to function. Now, I think the 
word ‘monopoly’ is used in the econo
mic world in that sense.

I would very respectfully submit 
that monopoly in that sense does not 
exist in India. Even if its shadow 
existed somewhere at some time, I 
think the ghost of that thing has been 
laid by the policy which the Congress 
has been pursuing all these days and 
years. The Congress started pursuing 
that policy even before India became 
free, and it has been pursuing that 
policy with greater vigour, greater 
efficiency and greater zeal ever since 
we attained independence. I think the 
word ‘monopoly’ in that sense has not 
been operative in this country for a 
long time. To think that some indus
trial houses are engaged in certain in
dustries does not mean that they have 
the monopoly at those industries, to  
the first place, I do not know bow 
many industrial houses are running a
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lew industries. I look at the Indus
trial map of India and And that so far 
as that is concerned we are having 
what 1 may call limited companies 
and joint stock companies. These 
joint stock companies are those com
panies in which the common man and 
other people have put their savings. 
To think that these companies have 
become the monopoly of certain per
sons is to beg the question. •

I know there was a time when some 
person used to get hold of companies 
by the managing agency system. That 
was a system which did not work 
always for the good of the common 
man of the country. It is true that 
that system had its very grave defects 
from the point of view of the policy 
of the Congress. But you know that 
in the Indian Companies Act we have 
practically crippled the system and we 
have almost abolished that. Of 
course, industrial concerns cannot run 
without that system; but we have 
iaken the teeth out of that system and 
made it a system which is not con
ducive to the furtherance of capitalist 
•nterests We have tried to see that 
’ hat system does not conserve capital
istic tendencies in society. Therefore, 
1 would say that one could talk about 
monopolies only in the context of 
capitalistic countries of old.

lSven there the cartels, trusts and 
monopolies are undergoing some meta
morphosis; they are being transform
ed Nobody is able to endure that in 
any part of the country. To talk that 
these things exist in India, I think, is 
not always very true.

Shri Tangamani (Madurai): How
about creating concentration in the 
hands of a few people?

Shri D. C. 8harma: I do not think 
there is any concentration in the hands 
o f a few people. I think there is con
centration in the hands of people who 
are able to invest their savings and 
«arnlngs. I think jre are having some

kind of distribution not-only of capi
tal all over the country but also of 
dividends and earnings. It is now 
being diffused and not being concent
rated. If anybody studies the econo
mic trends in this country he will 
come to the conclusion that there is 
attendency now towards diffusion and 
towards checking concentration. I 
think this concentration is only a 
bogy in the eyes of certain persons 
and they are trying to bring it out 
in the open field. This bogy has only 
an imaginary existence; it has no real 
existence.

Look at the history of Congress. 
The Congress passed a resolution and 
that resolution said..........

An Hon. Member: A pious resolu
tion.

Shri D. C. Sharma: Let me reply to 
that question. It is the glory of 
Congress that what my friends call a 
pious resolution has been translated 
into concrete things of glory. Let 
them call them in any terms they like. 
So, I was saying that the Cong
ress became aware of this per
nicious system of capitalism or 
monopoly trading or monopoly 
business as early as 1931. They had 
voices raised against that even before 
that (Interruptions.) I know you do 
not like what I say. But you must also 
know that I am not to be put down 
like that I listen to you very patiently 
and one good deed deserves another. 
You should also listen to me patiently 
even though my thoughts and ideas 
are not palatable to you because we 
live in two different worlds. 
(Interruptions.)

17.00 hrs.

Mr. Chairman: Let him not be
interrupted. He is recalling the past 
glory and one should not have any 
objection to that. He may please 
proceed.............

An Hon. M ember... .with the past 
glory.
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Shri Braj Raj Singh (Firozabad): 
Let there be some future glory also.

Shri D. C. Sharma: My friend there 
says that I talk about the past glory 
of the Congress. I talk about the 
present, living and continuing glory of 
the Congress. If you do not under
stand that, what can I do? I was 
saying that if there were any mono
polistic tendency in our country; the 
Congress

Shri Bimal Ghose (Barrackpore): 
The Congress has a monopolistic ten
dency?

Shri D. C Sharma:... the Congress 
set its face against it as early as 1931. 
You know the measures that we have 
brought forward in order to put an 
end to these monopolistic tendencies.
I need not give a lecture on the social
ist pattern of society. This House has 
approved of it It is no mere theory. 
It has been put into practice in our 
fiscal, commercial and industrial poli
cies. Take the Industrial Policy 
Resolution which was reiterated with 
some modifications recently.

Shri Bimal Ghose: It is n o w  5 p .m .

Mr. Chairman: We are rising seven 
minutes past 5 because we commenced 
non-official business late by seven 
minutes.

Shri D. C. Sharma: We have given a 
kind of a big blow to these monopolis
tic tendencies. This House has passed 
the Wealth Tax Bill, the Expenditure 
Tax Bill, the Gift Tax Bill arid the 
Estate Duty Bill, which is coming up 
before this House again for modifica
tion. What is the sum-total of all 
these measures that have been enacted 
during these recent years? The sum- 
total is that all tendencies towards 
monopolistic trading, monopolistic 
thinking or monopolistic industrial 
undertakings should be fully curbed 
and controlled and they should be 
gradually liquidated. I think they 
have been practically liquidated in

this country. There is no monopoly 
in the economic sense of the word. So, 
our whole planning, the First and the 
Second Plans are a kind of a challenge 
to those persons who think that mono, 
polistic tendencies prevail in this 
country. We are wedded to the doc
trine of equitable distribution of 
wealth among all sections of society 
and we do not want concentration of 
power and wealth in anybody. The 
Prime Minister has been saying so 
many times that this kind of concen
tration is not conducive to the healthy 
growth of national consciousness. We 
have always been saying that and I 
believe there is great truth in it. If 
anybody comes to us and says: “Oh, 
you are forced to protect the industrial 
houses because they give* money to 
you” , I think they forget that they also 
get money from them. Though we are 
the persons who are sometimes taken 
to task for that, even then, I tell you, 
it does not affect our policy, it does 
not affect our thinking, it does not put 
any brake on the thoughts and actions 
of our people.

Therefoic, there is no need for an 
enquiry. I tell you, this House is 
carrying on enquiry into this kind of 
work from day to day, from hour to 
hour. Every day questions aie put in 
this House. There are committees 
sitting on these points and those com
mittees are formed by this House. 
There are also other things going on.
I feel that our industrial system is 
always under proper scrutiny, our 
industrial system is always under the 
vigilant eye of our Government and 
our people. And 1 think that India is 
now so far advanced in its thinking, 
so far advanced in the field of a 
socialistic pattern of society, that even 
if some of us may not be awake to 
these things the common man is 
awake, and I do not think India can 
toler&tc any kind of thing in this 
field

Therefore, I should say that though 
I would be very haD D V  i f  t h e  Mem
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bers of Parliament ✓ are  given  this 
kind of work, I think it is unnecessary, 
because the problem to  which  this 
resolution refers is a problem which is 
already under the constant review of 
the party and  the  people  of  the 
country

Mr. Chairman' We will resume dis
cussion on this lesolution next time

17-08 hrs

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, the 
18th August, 1958




